¢ CENTRAL ADMIN ISTIRATIVE TRIBUNAL )
CALCUTTA BENCH | - \\\,‘

No.?DC 23 ef 1999
0. A, 434 of 1996)

Date of Order s 3.2.2000

Present : Hen'ble Mr.D.Purkayas tha Jﬁ:dicial Menb er.

Hon'ble Mr.G, S, Mingi» Admin istrative Merber.

RADHARANT B ISWAS
Use.

- S. RAMANATHAN, G, M
. ) : EASTERN RAILWAY & GRS,

Fer the a@pplicant W.R.K.O\akrabﬂrty Thakurs ceunsel,

For the responsents/s M, MK.Bandepadhydys csunsel. |
@llaged contemners.

ORDER o N

D. Purkayﬂsthav Je f'L

Ld,.counsel for boeth the parties submit that the srder
o

passed in the 0.A, has been cemplied with substantially and

that the @pplicant is enly aggrleVed' regRrding payment af prﬂ\lid'efl'lt
* fund ameunt, , o \ lL
2. In vieu of the abeve sub miasian‘a: ths centempt patition is
Wispssed of, The respendents shall c‘nsiler payment ef prevident
fund ameunt te the applicants in accmrdaA\ca with the rules. ’ |

-3, No erdgr is made as te clsts.‘ ' ?
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(G.S. Mingi)

D, Purkayas tha)
Administrative Merber l Pi(i Y

ud icial J"Ienb .r




